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 3.2  brs.

 STATEMENT  RE:  DESTRUCTION
 OF  1,500  QUINTALS  OF  WHEAT  IN
 THE  GODOWNS  OF  MODI  FLOUR

 MILLS

 MR.  SPEAKER:  Shri  Annasaheb  P.
 Shinde,  you  may  lay  the  statement  on
 the  Table  of  the  House,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 Sir,  I  lay  a  statement  regarding  the
 destruction  of  1,500  quintals  of  wheat
 in  the  godowns  of  Modi  Flour  Mills
 on  the  Table  of  the  House,

 Statement

 On  the  l0th  February,  1973,  some
 quantity  of  wheat  was  seized  in  a  raid
 organised  by  the  Delhi  Administration
 from  the  godowns  of  the  Modi  Roller
 Flour  Mills  New  Delhi.  A  caSe  was
 registered  with  the  Police  who  were
 also  entrusted  with  the  eustody'  of  the
 wheat  stocks.  The  matter  was  also
 reported  to  the  Collector,  Delhi,  for
 initiating  proceedings  against  the  Mill
 under  Section  6A  of  the  Essential
 Commodities  Act,  (1955.  Under  the
 orders  of  the  Collector,  a  part  of  the
 wheat  stocks  was  disposeq  of  in  small
 quantities.  On  the  7th  August,  1973,
 the  General  Manager,  Super  Bazar,
 approached  the  Collector  to  release
 the  remaining  quantity  of  wheat  for
 sale  through  the  Super  Bazar.  On  the
 30th  August,  1973,  the  Collector
 released  2,906  bags  of  wheat  te  the
 Super  Bazar  and  directed  them  to
 take  delivery.  In  the  meanwhile,  the
 Super  Bazar  had  applied  to  the  Delhi
 Administration  for  a  general  exemp-
 tion  in  respect  of  stocking,  sale  etc.
 of  wheat  in  relaxation  of  the  provi-
 sions  of  the  Delhi  Wheat  Control
 Order,  1973.  This  exemption  was
 issueq  on  the  22nd  September,  1973.
 The  Super  Bazar  sought  the  permis-
 sion  of  the  Delhi  Administration  on
 the  30th  October,  973  to  get  the
 wheat  milled  in  order  to  sell  ‘atta’  to
 the  general  public.  The  necessary
 permission  was  granted  by  the  Delhi
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 Admn.  on  the  9th  November,  973
 subject  to  the  condition  that  the  ‘atta’
 would  be  sold  exclusively  to  the
 permit-holders,  The  authorities  of
 the  Super  Bazar  were,  however,  keen
 to  earmark  some  quantity  of  atta  for
 sale  to  the  general  public.  Pending
 final  decision  regarding  the  mode  of
 distribution,  the  Super  Bazar  js  get-
 ting  the  wheat  converted  into  ‘atta’.
 The  stocks  of  wheat  have  been  got
 examined  by  the  Delhi  Admn.
 Although  the  stocks  were  found  to
 be  damaged  to  some  extent,  these
 were  reported  to  be  fit  for  human
 consumption  as  per  analysis  of  the
 samples,

 3.3  hrs.

 MATTER  UNDER  RULE  377

 STUDENTS’  AGITATION  IN  MANIPUR
 SHRI  N,  TOMBI  SINGH  (Inner

 Manipur):  I  rise  to  raise  an  urgent
 matter  of  public  importance.  Mani-
 pur  is  under  President's  rule;  for  the
 last  several  days  it  has  been  under
 the  grip  of  students  agitation.  The
 agitation  is  against  the  failure  of  the

 State  Government  to  provide
 funds  to  meet  the  requirements  of
 the  lower  income  group  of  student
 scholarship.  (Interruptions).  The
 first  agitation  conclude  when  some
 agreement  between  the  State  Govern-
 ment  and  the  students  was  reached.
 I  do  not  know  what  has  happened  to
 that  agreement.  Perhaps  the  State
 Government  could  not  comply  with
 their  own  part  of  the  agreement.
 This  is  a  State  which  has  no  industry
 ang  it  is  economically  very  backward.
 The  low  income  group  people  have  to
 depend  on  same  scholarships  for  the
 education  of  their  children.  There
 are  three  categories—the  Scheduled
 Tribes,  the  Scheduled  Castes,  for
 whom  there  are  Statutory  arrange-
 ments  for  Scholarships,  and  the  stu-
 dents  belonging  to  the  lower  income
 group.  These  students  of  the  last
 category  for  the  last  several  years  used
 to  get  regulurly  scholarships  under
 the  patronage  of  the  social  welfare
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 Ministry  of  the  Central  Government.
 This  year  the  Government  have  not
 been  able  to  pay.  I  snould  like  to
 draw  the  attention  of  the  Ministry  to
 the  fact  that  the  State  is  under  Pre-
 sident’s  rule.  The  present  crisis  has
 to  be  solved  and  an  abiding  solution
 has  to  be  found.  The  students  can-
 not  go  on  agitating  every  year  for
 these  scholarships.  The  Gevernment
 has  to  provide  funds.  We  have  te
 admit  that  till  we  can  improve  the
 economic  position  of  the  people  there,
 We  have  to  meet  the  responsibility  of
 educating  the  people,  the  students
 belonging  to  lower  income  group  of
 people  there.

 This  concerns  mostly  the  peovle  of
 the  Manipur  valley.  In  this  valley,
 two-thirds  of  the  population  of  the
 State  lives  and,  barring  a  few  families
 of  officers,  contractors  and  business-
 men,  most  of  the  people  come  under
 the  lower  income  group.  So,  natural-
 ly  this  agitation  is  involving  the
 entire  population  there,  the  entire
 State  of  Manipur.  In  view  of  the
 forthcoming  mid-term  clections  and
 also  in  view  of  the  President’s  Rule
 in  the  State.  there  is  every  likelihood
 that  this  agitation  will  Le  misused.

 May  I,  therefore,  through  you,  Sir,
 request  the  hon.  Minister  to  make  a
 statement  on  this  and,  not  only  that,
 to  take  measures  so  thaj  this  issue
 does  not  come  up  again.  !  would  also
 like  to  know  what  is  the  latest  situa-
 tion  in  regard  to  thig..agijation—how
 it  is  going  to  end,  what  is  the  present
 position  and  also  what  will  be  the
 solution  for  the  future.

 May  I  expect  to  have  a  statement
 from  the  Education  Minister  who  is
 present  here?  This  is  a  very  urgent
 matter.

 MR.  SPEAKER:  Will  he  make  it
 now  or  later  on?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  Later  on.
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 3.7  hrs,
 SUPPLEMENTARY  DEMANDS  FOR

 GRANTS  (GENERAL),  1973-74
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRIMATL
 SUSHILA  ROHATGI):  Sir,  I  beg  to
 present  a  statement  showing  Supple-
 mentary  Demands  for  Grants  in  res-
 pect  of  the  Budget  (General)  for
 ‘1973-74,

 शी  झटल  बिहारी  बाजपेयों  (ग्वालियर):
 अ्रध्यक्ष  महोदय,  मैं  ने  प्राप  से  निवेदन  किया
 था  कि  तिहाड़  जेल  में  एक  हरिजन  सत्याग्रही
 कीमृत्यु  हो  चुकी  है

 झध्यक्ष  महोदय  :  बहुत  कुछ  हो  चुका
 उस  पर  ।

 शी  ग्रटल  बिहारी  बाजपेयो  :  कया  यह
 मृत्यु  का  मामला  भी  नहीं  उठाया  जायगा  ?
 क्या  यह  मामला  सिर्फ  इसीलिए  नहीं  उठेगा
 कि  यह  हरिजनों  से  संबंधित  है  ?

 झध्यक्ष  महोदय  :  यह  तो  झ्राप  मुझे  कोयस
 मत  कीजिए  रोज  होता  है  हरिजनों  का

 शो  झ्टल  बिहारों  बाजपेयों  :  अध्यक्ष
 महोदय,  झाप  को  जेल  की  स्थिति  का
 पता  नहीं  है  t  जेल  में  हज़ारों  सत्याग्रही  बन्द
 हैं  ।  वह  बीमार  हैं,  उन  का  इलाज  नहीं  हो  रहा
 है  ।  उन्‍्ह  सी  क्लास  में  रखा  गया  है।  पहले
 हम  ने  एक  मामला  उठाया  था  भ्रलीगढ़  का
 तो  कहा  गया  कि  वह  80  वर्ष  का  था  ।  अब
 जिस  की  मृत्यु  हुई  है  वह  46  वर्ष  की  उम्र
 का  है।...

 श्री  हांकर  दयाल  सिह  (चतरा)
 मैं  ने  भी  377  में  मफिग्ना  के  बारे  मे  उठाने
 की  इजाजत  मांगी  हूं

 श्री  पटल  बिहारी  बाजपेयो  :  अध्यक्ष
 महोदय,  भाप  उन  से  कहें  कि  उन  को  बी
 क्लास  में  रखें  ।  क्‍या  रत्याग्रही  चोरों  छोर
 डकंतों  की  तरह  की  बल।स  में  रखे  जाएंग  ?
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